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(c) whether restriction is same in 
the case of American and Russian 
tourists; and 

(d) if not, the reasons for not allow-
ing unrestricted entry to bona fide 
tourists? 

The MiDistel' of Shipping in the 
MlDistry of TraDsport and CommuDi-
:r~ (Shrl Raj Bahadur): (a) No, 

(b) Does not arise. 

(c) Does not arise. 

(d) Does not arise. 

Sbri IDdrajit Gupta: I w(,uld like 
to know whether it is not a fact that 
in the case of tourists coming or in-
tending to come from the Soviet 
Union or other East European countr-
ies there is a restriction imposed in 
number, in the number allOWed every 
year, as compared to the tourists from 
America or England? 

Shri Raj Bahadur: There is no res-
triction whatso€'ver imposed from our 
side. The fact of the matter is that the 
"In-Tourist", which is a department or 
organisation in the USSR which or-
ganises and controls the visits or tours 
of Russians to this country, insists and 
they are anxious that we shouid send 
a specified number of tourists to their 
country as against the number sent 
by them. This is not possible for us 
in view of our foreign .~xchange posi-
tion. 

Shri ADsar Harvani: Is there a bar-
ter system in tourism also? 

Mr. Speaker: Order, order. 

Sbri Raj Bahadur: It is not possible 
for us to do that in view of the foreign 
exchange restrictions on tourists going 
out for pleasure. 

Shrl Indra.llt Gupta: 1 do nol quite 
follow as to what is the effect of that. 

SIlrl Raj Bahadur: As far as we are 
concerned, we would welcome an un-
limited number of tourists from USSR, 
but in return it is not possible for us, 
keeping in view our limitations of 

foreign exchange, to send the required 
number of tourists there. 

~~~ :1l~'ifT'IT~ 
R' fif; ~ ~ ~ qf.T, '!lim '1ft 
~ tt~t '1ft lMm ~ g~ ~ 
lIT 'F'f g~ ~? 

~ mr ~ : ~ f.tft;re" ~ 
w~ittmr~ ~I 

~ ~ m : 151"I"1r.!:, ifllT lfi'tl 
~ID -m~ ~ fit; ~ ~ mif ~ 
~ <tiT f~T "Sl"IiT<: 00 iflIT ~ ? 

~Uiif~: iifT~, m;f <n: 
"'~ m~ lIT~~ ~T ~ I 

Sbri Vidya Charan Shukla: May I 
know whether the Indian Tourists De-
partment had been in contact with the 
"In-Tourists" organisation of the USSR 
and whether We have sent any tourists 
in exchange for Russion tourists re-
ceived here in the past? 

Shri Raj Bahadur: Our Tourists 
Department is in contact with them. 
In fact, in 1956, for the first time, they 
organised a party of 500 tourists from 
the Soviet Union which came to IndIa. 
m 1957 restrictions were imposed on 
our tourists going abroad on account 
of foreign exchange restrictions. In 
1958 and 1959 a delegation of "In-
Tourists' came here and they wanted 
that there should be some sort of 
agreement by which at least 500 
tourists would bE' sent tC' USSR from 
India against 1000 sent by them. A 
hard and fast rule of that sort was 
nC)!; thought to be proper or practi-
cable. 

Land AcquisitioD 

-1411. Shrt Shiv Char-1ft Gupta: wm 
the Minister of Food and Agriculture 
be pleased to state: 

Ca) whether It II a fact 'that Public 
LImited Companies have been approa-
ching the State Governments and the 
Administrations of Union Territor1es 
to acquire lands for them under Land 
Acquisition Acts and many CompanIes 
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have acquired lands through this pro-
cedure; 

(b) whether it is a fact that the 
Supreme Court of India has issued a 
judgement on 15th December, 1961 
quashing the notificati'ln issued by the 
Collector of U.P. under Section 6 of 
the Land Acquisition Act and since 
then all further acquisition proceed-
ings of this nature are held up; and 

(C) what steps are being taken by 
Government to enable the Public 
Limited Companies to acquire lands 
for putting up factories/Industries 
through acquisition of !and or other-
wise? 

The Deputy Minister In tile Ministry 
of Food (Shri A. M. Thomas): (a) 
Yes. 

(b) and (c). The Supreme CO:Jrt has 
in its JUdgment dated 15th December 
1961 quashed the notification under 
Section 6 of the Land Acquisition Act. 
The issues arising out of the judge-
ment are under consideration. 

Sbri Shiv Charan Gupta: May I 
know whether the State Governments 
and Union Territories haVe prepared 
a list of cases where compliance of 
sections 40 and 41 of the Land Acquisi_ 
tion Act has not been done i.n the light 
of the judgment of the Supreme Court 
if so, whether Government propose t~ 
take any action to get those agree-
ments entered into? 

Slni A.. M. Thomas: We have not 
got at present with Us the number of 
CIIIeII, but the State Governments have 
expressed the fear that the decision 
will render planned devebpment of 
industries extremely diffkult. They 
have recommended that nece~sary 
legislation may be passed by the Cen-
tre. We have consulted the Ministry 
of Law and also the AttorneY-Gt'neral. 
W. have received their ,~plnio" nnd 
Wt> think that the legislation hn. to 
be amended and that the nf'ce".ary 
Provisions have to be :nade enabl;ng 
the governments to acq~ire land for 
purposes of comppnies "Iso. 
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Shri A.. M. Thomas: In this case the 
Government of Uttar Pradesh acquir-
ed land for a company for the con-
struction of a textile machinery parts 
factory by invoking the provision can-
tamed in part (7) of the present Att. 
It was in that case that the Supreme 
Court held that the Government had 
no powers to acquire land for purposes 
of this company. 

Shri U. M. Trivedi: May I know if 
Government proposes to have a uni-
form law of land ac~uisition through 
out India and consolidate :aU the laws 
as amended up-to-date by tbe various 
States? 

Mr. Speaker: That is a different 
question. 

Shri A. M. Thomas: The present 
Land Acquisition Act of 1894 which 
has been the subject matter of the 
decision of the Supreme Court i!: ap-
plicable throughout the country. 

Blaze on "Indian Shipper" 

+ r Shrl Gaurl Shanker: 
.UIZ J Sbri Shree Narayan Das: 

. 1 ShrI Blsbanchander Seth: 
L Dr. L. M. Singhvi: 

Will the Minister of Transport an' 
c-anleatlons be pleased to state: 

(a) whether it is a fact that the 
"Indian Shipper" caught fire while on 
her way from Calcutta to Liverpool: 

(b) if so, the circumstances in which 
this happened; and 

(C) the estimated loss of cargo? 

The Minister of Shipping in tite MiD-
i8try of Transport and COlllnlll1lication.~ 
(Shrl Raj Bahadur): (a) Yes, Se-. 
Fire broke out in No.4 Hatch of t!:.~ 
Indian Cargo liner "Indian Shipper" 
on the 11th May, 1962, while nearing 




